nfT E MNO 1 COURT NO. 4 SECTI ONIV B

SUPREMECOURTOFI NDI A
RECORDOFPROCEEDI
Petition(s) for Special Leave to Appeal (Gvil) No(s).128 7 72/ 2005

(From the judgenent and order dated 2.8. 0 5in CWP No. 11 526/ 9
4 of The H GH
COURT OF PUNJ AB & HARY ANAAT CHANDI GARH)

RAM AVTA R PAT WA RI| & ORS Petitioner(s)
VERSUS
STATEO- HARY AN A & ORS. Respondent ( s)

(Wth appln. for stay and with prayer for interimrelief & Ofice report)

WI THSLP(CQ N 18768, 187 6 5, 18769, 18261, 187 71, 187 66, 18 7 7
0, 18373, 187 67,

20014/ 05&8270/ 06

(Wth appln(s) for exenption fromfiling OT. and prayer for interimrelief and office
report)

(Wth appln(s) for exenption fromfiling O T. and office report)
(Wth appln. for inpleadnent as party respondent and with prayer for interimrelief
and office report)

Date: 01/ 08/ 2007 This Petition was called on for hearing today.
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For Petitioner(s) Raj eev Dhawan, S r. Adv.
Ri shi Mal hotra, Adv.

Pre m Mal hotr a, Adv.

Mukul Roht agi, Sr. Adv.
J asbi r Singh Malik, Adv.
SSK Sabhar wal ,Adv.

R Venk at ar amani , Sr.Adv.
Sanj ay J ain, Adv.

Mukesh Ku ma r, Adv.

Vi nay Arora, Adv.

Sudars h a n Singh Rawat, Adv.

Annol Thak u r al, Adv.

J. L.Gupta, S r.Adv.
Arun J aitley, Sr.Adv.
M. N dhesh CGupta, Adv.
Ms. S. J an ani,Adv.
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P. P . Rao, Sr. Adv.

Mukul Rohtagi, Sr. Adv.
Puneet Bal i, Adv.

Pr a bjit J a uh a r, Adv.
S.S. J au h ar, Adv.
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For Respondent (s) Ra me sh K. Haritosh, Adv.



UPON heari ng counsel
ORDER

M.
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Kail a sh Chand, Adv.

Ravi nder Srivastava, S r.Adv.
Kun al Verm a, Adv.

M Manna n, Adv.

T. V. Geor ge, Adv.

Anup G Chaudha ry, S r. Adv.
Hari kesh Si ngh, Adv.

June Chaudha ry, Adv.

Ka ma | Mhan Qupta, Adv.

Rajiv Dutta, Sr. Adv.
Yashpal Rangi, Adv.
T.V. Ceorge, Adv.

Shishir P al Lar a r, Adv.
T.V. Ceorge, Adv.

Manj it Singh, AAG (Haryana)
T.V. Ceorge, Adv.

Ravi ndra Kesh avr ao Adsure, Adv.

K. Sharda Devi, Adv.

the Court made the follow ng

Hear i ng concl uded.

Orders reserved.

Interimorder passed by this Court on 31. 7. 2 0 0 7 shal

until further orders.

for inpleadnent.
(Ganga Thak u r)
P Sto Registrar

conti nue

No orders are necessa ry on the application

(Vijay Aggarwal)
Court Master



